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NEWOELHI) :r

The Gonsultant Judiciat,
Hon'bte National Green Tribunal,
PrincipaI Bench,
New Delhi.

No:JKpCC/Sc./OA gss-20241 \oct | -tlL Date:- \\,-tt'ZOZI

sub:- Report on behal,f of Jammu and Kashmir Pottution control committee in

pursuant to Hon'ble Nationat Green Tribuna[, Order dated 12-09-2024

and 23-10-2024 in oA No. 955t2024 titted "President Municipat

Committee ThathriVersus Union Territory of Jammu and Kashmir"'

Sir,

ln comptiance to the directions of Hon'bte Nationat Green Tribunat, Principat

Bench, New Dethi Order dated 12-Og-2O24 and 23'10'2024 in OA No. 955/2024

titl,ed ,.President Municipal Committee Thathri Versus Union Territory of

Jammu and Kashmir,,, the Report of the J&K Pottution Controt Committee is submitted

herewith.

It is therefore, requested that the Report may kindty be taken on record and ptaced

before the Hon'bte NGT for consideration.

Yours faithfuttY,

Enct:- As Above

rcrransffiffitf,m,t ,,a+
Member SecretarY

J&K PCC

Copy to the:-
1) Sh. G.M Kawoosa, Government Standing Counset for UT of Jammu and Kashmir'

New Dethifor information and necessary action
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Before the Hon'bte NationaI Green Tribunal

PrinciPat Bench, New Dethi

Originat Apptication No' 955 ot 2O24

IN THE MATTER OF

Report on behatf of Jammu and Kashmir Poltution Controt Committee in

pursuant to Hon'bte Nationat Green Tribunal" Order daled 12'09-2024

and23-10-2024 in OA No. 955/2024 titted President Municipat Committee

Thathri Versus Union Territory of Jammu and Kashmir'"

Background:

That the Hon'bte Nationat Green Tribunat vide Order dated 12-09-2024

and23-10'2024in OA No.955 ol 2O24 directed as under:-

H on' bte N GT Order dated 23-1 O-2O241

8. "A reply on behalf of respondent 5- M/s Megha Engineering and

lnfrastructure Ltd has been fited but it nowhere show that muck is

belng dlspose d in comptiance of Construction and Demolition Waste

Rules, 2016. Further, photographs appended to repty shows clearly

that the muck is being discharged in river directty and this is a gross

violation of environmentat laws' Hence, prima facie we are satisfied

that here ls a case where gross viotation of environmental laws is

virtually evident from own reply of respondent 5 and further execution

of proiectshould be stopped. However before taking such a stringent

action, we find it appropriate, and as also requested by tearned

counsel appearingfor respondent 5, to have an additional reply placing

Its stand in respect of comptiance to statutory rules in regard to

dlsposal of muck".

Page I of 8
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Belart ol J&K Pql.tution Conto[ Qo mmittee :

ln comptiance to the aforesaid directions of Hon'ble NGI att the

fottowing members of the joint committee constituted by the Hon'bte NGI

visited the site of the project tocated on Batote-Kishtwar Highway at

Drabshatta, District Kishtwar on 14-10-2024i

L Sh. Rajesh Kumar Shavan, JKAS, District Commissioner, Kishtwar.

2. Sh. Ghansham Singh, JKAS, Member Secretary, J&K Pottution

ControI Committee.

3. Dr. Narender Sharma, Scientist 'F'lDirector, CentraI Pottution

Controt Board, RegionaI Directorate, Chandigarh.

4. Sh. Khurshid Atam Khan, Scientist C, Sub-Off ice Jammu, lntegrated

Regionat Officer, Ministry of Environment, Forest and Ctimate

Change, Jammu.

Besides, the members of the joint committee, Tehsitdar Kishtwar,

Divisionat PCC Kishtwar and officers of NHPC, Rattle Hydro Etectric Project

and representatives of Mls Megha Engineering and lnfrastructure Ltd, also a

accompanied the joint committee during the site inspection.

The Joint Committee inspected the dam site and at[ three designated

muck dumping sites outtined in the Environmental Management/Muck

Management Ptan. The Joint committee captured photographs duding site

inspection for inctusion in the factuaI report'

The Joint committee after interaction with the concerned officers of

the NHPC, Rattte Hydro Etectric Project Limited sought fottowing detaits

from M/s Rattte Hydroetectric Power Corporation Limited (RHPCL), M/s

Megha Engineering and lnfrastructure Ltd (MEIL), Sub Office, MoEF&CC'

*!"*
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Jammu,DivisionatOfficer,Kishtwar,J&KandTehsitdar'Kishtwar'J&Kand

M/s Megha Engineering and lnfrastructure Ltd (MEIL):

Muck Management Ptan of the Rattte Hydroetectric Power Project'

Kishtwar.

.

l.

v[.

Copy of Environmentat Management Ptan submitted by the project

proponent for obtaining EnvironmentaI Ctearance'

Copy of hatf-yearty comptiance report submitted by the project

propon"nt to MoEF&CC regarding comptiance of the conditions of

EnvironmentaI Ctea rance.

Copy of report of verification conducted by MoEF&CC regarding the

comptiance of the conditions of EnvironmentaI Clearance'

copy of consent to Estabtish (cTE) granted by J&K PCC and viotation

reported in the past by the Divlsionat Officer, Kishtwar' J&K PCC atong

with action taken report'

Detaits of Land attotted by Revenue Department, Kishtwar to project

proponent for muck dumping, as mentioned in the tetter petition'

Status of muck generation and disposat as of October 14'2024'

*t*
Pag€ 3 of 8

The Joint committee examined and considered the fottowing documents

to anal.yse the facts and arrive at a conctusion for preparing a factualreport'

for submission to the Hon'bte NationaI Green Tribuna[ :

i. Environmentat ctearance granted to M/s Ratte HEP (850MW) Project in

KishtwarDistrictofJammu&KashmirtoM/SGVKRatteHydroEtectric

Project Pvt. Ltd' by MoEF&CC vide No' J-1201 1l39l2O1O-lA-1 dated 12-

12-2012. The above environmental clearance was later on was

transferred in the name of M/s Ratte Hydro Etectric Power corporation

by MoEF&CC vide No. )-120111391201 o-lA.,l dated 27-09-2021 '
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v .

VIII .

Proponent for

MoEF&CC.

obtaining Environmentat C[earance (EC) from

sites.

Directions of

HatfyeartyreportsofcomptianceoftheconditionsofEnVironmentaI

Ctearance (EC) submitted by the Project Proponent for the period

October 2022to March 2023, Aprit 2023 to September 2023, October

2023lo March 2024 and October 2024.

comptiance verification report of MoEF&CC dated 16-08-2024 w'r't

conditions of

Proponent.

EnvironmentaI Clearance granted to the Project

Show Cause Notice issued by the MoEF&CC to the Project Proponent

forthenon-comptiancesobservedduringcomptianceVerification

i n s pecti o n vid e N o. I A- J -1 1 01 4 t 257 t 2024 / lA-1 I dated 22-1 0-2024'

Letters issued to M/s Megha Engineering and lnfrastructure Limited by

M/SRatteHydroetectricPowerCorporationLimiteddaled2T-09.2022,

o7.11-2022and26-0T.2024forcomptianceofprovisionsretatingto

ecotogicat batance-regarding disposat of muck at onty designated

the J&K PCC, Jammu vide No. PCC/RDJ/ GGC-

20 / 2O2g I 3026-29 d ate d 1 B -1 2- 2023 to t h e G e n e ra I M a n a ge r M/s M e gga

Engineer and lnfrastructure Ltd for pressing into service additionat

water tanker to ensure pottution [eve[ under contro[ to kept pottution

under control and removal of the dumped muck near the river as also

Page 4 of 8
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Muck Management/Disposat Ptan (MMP), submitted by the Project

iii. Environment Management PLan (EMP) submitted by the Project

Proponent for obtaining EnvironmentaI Ctearance (EC) from

MoEF&CC.
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submission of quarterty SMR of air quatity, water quatity and noise

pottution.

Legat notice issued by the J&K, PCC to CEO M/s Rattle Engineering and

lnf rastructure Ltd. Kishtwar vide No. PCC/RDJ/GGC-2O/N-

11202311516-18 dated 07'10-20231or proper management of retention

of muck and instattation of tatest techno[ogy of a nti-pol'l'ution

suppression of high pressure mechanicaI nozzte machines at 3 to 4

Locations on the dust emitting points.

Legat notice issued by the J&K PCC to CEO M/s Rattle Engineering and

lnfrastructure Ltd. Kishtwar vide No' PCC/RDJ/GGC-2O/N-

11202411104-1 109 dated 26-09-2024 to prevent muck dumping near

TRT on the right bank (downstream going into river Chenab in viotation

of environmenta[ laws.

xt. Detaits of the muck generated/utitized in Ratte HE Project titt 3'1-10-

2024.

The Joint Committee has submitted a detaited report to the Hon'bte

Nationat Green Tribunat through the CPCB, New Dethi being the Co-

ordinating agency in terms of the Hon'bte NGT order.

Action Taken by theJ&K Pcc

1. RegionaL Director PCC, Jammu vide No. PCC/RDJ/ GGC-

2Ol2023/3026-29 dated 18-12-2023 directed the GeneraI Manager

M/s Megha Engineering and lnfrastructure Ltd for pressing into

service additionat water tanker to ensure pottution [evet under

controt.

x

Page 5 of 8
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.

l.

to ensure that Air Monitoring Stations are estabtished at

Construction site/dam site power house area for maintaining the

vitaI parameters.

Removat of the dumped muck nea r the river'

Submission oF quarterty SMR of air quatity, water quatity and

noise pottution (copy enctosed as Annexure 1)

2. Regionat Director, PCC Jammu issued Legat notice to CEO M/s

Rattte Engineering and lnfrastructure Ltd' Kishtwar vide No'

PCC/RDJiGGC -2OlN-1 t2o23l1 516-18 dated 07-10-2023 for proper

management of retention of muck and instaltation of tatest

technotogy of anti-poLtution suppression of high pressure

mechanicaI nozzle machines at 3 to 4 tocations on the dust emitting

points. (Copy enctosed as Annexure 2).

3. Regionat Director, PCC, Jammu issued tegat notice to CEO M/s

Rattte Engineering and lnfrastructure Ltd' Kishtwar vide No'

PCC/RDJ/GGC-2OlN-1t202313244'46 dated 29-02-2024 for

dumping of muck generated from the various constructions

activities of the project into the catchment area of Chenab river and

ensuring operation of 2 no.s of stone crushers with adequate

PCDs/PCMs and 3 DG set with proper stack and consent ' (Copy

enclosed as Annexure 3).

4. Regionat Director, PCC, Jammu issued tegat notlce to CEO M/s

Rattte Engineering and lnfrastructure Ltd' Kishtwar vide No'

PCC/RDJ/GGC-2OlN-11202411 104-1 109 dated 26-09-2024 to

prevent muck dumping near TRT on the right bank (downstream

going into river Chenab in viotation of environmentat taws' (Copy

enclosed as Annexure 4)

Page 6 of 8
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5. The J&K PCC constituted a committee of officers of J&K PCC for

conducting ground assessment of dust pottution and noise

pottutioncausedinTehsitDrabshatLa,DistrictKishtwarasaresutt

of btasting and other construction activities carried out by M/s

Megha Engineering and lnfrastructure Ltd in Rattte Hydro Etectric

ProjectVideorderNo'JKPCC/PS/MS12024/3411-3416dated20-06-

2024 and the Joint committee submitted its report vide No'

PCClDOlKt24/74-75 dated 1o'oB-2O24 (copy enctosed as

Annexure 5).

6. Pursuant to the aforesald report and recommendations of joint

committee, a show cause notice for viotation of environmentaI

(Protection)Actlg86,bytheMElLwaSiSSuedtotheChiefExecutive

officer,MeggaEngineeringandlnfrastructureLimitedtoshow

cause within 15 days as to why tegat action as warranted under

Environment (Protection) Act 1986 shou[d not be taken against the

companyvideNo.PCC/LSJ/75656671202412581-2585dated.14.11-

2024 .(Copy enclosed as Annexure 6)'

T.Takingcognizanceofthereportofjointcommitteeconstitutedbythe

Hon'bte NGT and J&K PCC, a 3 members committee has been

constituted for assessing and computing environmentat

compensation teviabte after ascertaining the period and quantum of

viotations and furnish report within 15 days vide order No'

JKPCC/PS/MSl24t4o34.g7dated23.11-2024.(Copyenclosedas

Annexure 7).

Based upon the reports about the assessment and computation of

environmentat compensation and recommendations by the joint committee'

Furthernecessaryactionintermsofenvironmentatprotectionlawswi[[be

taken against the defautting agencies in a time bound manner'

Page 7 of 8
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PraYCT:

ln the premises, it is therefore respectfutty prayed that the report may

kindty be taken on record before the Hon',bte NationaI Green TribunaI for

consideration.

ITllrytelf,,,,24Member SecretarY J

J&K PCC

Page 8 of 8
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J&K POLLUTION CONTROL COMMIfiEE
OFFICE OF THT REGIONAT OIRICTOR . JAMMU

I)orrvesh lJhoruon, foresl Cornltlcx iltxlnt, lrortslttttl Naqat, llorwQl' lrlmnu

. regionorrr,/-eql(Ut.5p!:fu011t.g'rrl r.to il.t <;r tt, I at/fu x A 19 1'2 4 169 26

Ytw-w.iL5P-c,h.oie,.in

A nnetr-1

comply with the directions and submit

ch action warranted under rules wrll be

t
PC(

Chief General Manager,

M/s Megha Engineering & lnfrastructures Ltd.

Drabshalla, Kishtwar.

No:pCC/RD3/ccc-2olzoz3l 1.1-$-l Dated: /K ltzlzozt

Sub: Complaint regarding Pollution being caused by Rattle Hydroelectric Project and M/s Megha

Engineering & lnfrastructures Limited Drabshalla, Kishtwar'

Ref : (i) N otice-t No. PCClRDJ/GGC-20/N-l I 2023 I t576-18 dt: 07/ 10/2023

(ii) Rattle Hydroelectric Power corporation Limited letter No. RATLE/GM(Cll2023lE'42 dtl

20l70l2A23
(iii)Megha Engineering & lnfrastructure Limited letter No. MEIC/D/23/1u115 dt:2Oll0l?]023'

The reply submitted by you in response to the legal Notice served vide above reference has

been examined in light of inputs obtained from field functionaries and documents/photographs,

following observanon have been noticed which are required to be rectified and complied with in light

of Environmental laws and EC condirions:

1. Only 02 Nos of water tankers have been deployed on ground for water sprinkling to arrest

dust emission, some addltional water tankers are required to ensure pollution is under

control.

2. The project authorities to ensure that Air monitoring stations are established at construction

site/Dam site power house area. You may opt for CAAQM (Continuous Ambient Air Quality

Monitoring) for maintaining the vital parameters'

3. The dumped muck near water body has not been removed as yet despite directions from

this end. The muck thrown into the river hinder the water flow and affects the aquatlc flora

and faurra'

4. Quarterly self-Monitoring Reports (sMRs) of Air Qualrty' water Quality and Noise Pollunon

are required to be submitted to this office to know the quality of Air, water and Noise Levels'

ln view of the above, you are, as such directed to

compliance report to this office by 15101'12024 failing whi

init'iated in the matter'

{t
t fr'tt}

ul), ltS
gional Director

The Menrber Secrctary, J&K PCC fot inhrmattott

Chief f:xecutrve Of{icer, ltattlC t'lyrlro eleclttq Proirrct,5ltalirnlr, Krshtrvat {ur rrriorrtiali'"rtt irrrd

necessary aCtiOtl. Tltis ltus reltrurtlt t0 yolr letter ttndtr ltfttrente (ri)'

DiVisional Oflicer, PCC Krshtwar [or inlormation attd tlecussatY r(llr)n.

v

I
2

3

cop
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'';"r:rr'"'t' it.f t''tti')l 'l 1'r.tl

rr tr r..1l'.11t l' rrir ,i1t

I

l. Chief [x*ctltit'{'' Officcr.

Rattlc HYrlro [:le ctric Prnjert,

Slr.r lirtt;tt, Kislttrvar .

.l.t I( l'( )l.l
()1.'l:l('l,l ( )l; 'l

Nriticc-l

(s 1 ) rFS

Regional Director

Ann 4-Y

w \,a

l',;.:r,,.i, lii.,;.
i ':t.!,. ' ,'!'

r\:

?. Ctticf 6erreral tvlarrag,er,

IVt/s Mcgha Irrgincering & lnfrastructur0$ Ltd',

Drtbshalla, Kislttwar'

No. :PCC/RDJ/CGC'20/N 4 / 2a?] / t{tr-rE
Lega!-xglge

Darecj: 07 /LO/2A21

Whereas, no activity can be carried out, which has the frolential to create pollution'

without the consent of the Cornmilter a5 envisagetj undtr section 2517-6 and section 21 of

the Watcr (Preventiorr and Control of PollutionlAct, 1.97r:i anrJ Air (t'revention ancl Conlrol o{

Pollution) Act, I 981, respectively.

Whereas, every activity is also unrjer st(ltutory obligation to meet the prescribed standards

of emissions / effluents by installing requisite pollution control devices'

wheress, on recent inspection of the site conducted by Divisionalofficer' PCC Kishtwar

it has been observed that while unclertaking the stripping of earthwork on the

Rattle Hydro Electric Proiect on the left and right banks of river chenah, the rt'tention of

muck is not being managed, which causes a lot of dust emission duc to the verticalfallout

of the muck.

Whereas, you have been directcd to install latest technology of anti-pollution

suppression of high pressure mechanical nozrle machines at three to four locations and

also on other dust emitting points necessary to suppress the dust being emitted during

stripping of hard rock and spilling of rnuck on both banks of rivcr chenab'

whereas, you have also been directed to installAmbicnt Air Qrratity Monitoring system

(3 No.)as Per EC requiremcnt'

whereas, carrying out the activity rYith tlris status is a flagrant rriolation of tlre'above

mentioned laurs and is also punishablc rrndcr Sectiorr t5 of Errvironntent Protection Act 1986

r.vhich states rvhosoever fails tcr corltply with or contra\icnes an'i of the provisions of this nct

or the rules macle or orcjer or directiorrs issued thcre under, shall bc punishable r'vith

imprisonment for up to five years or rvith fine up to onC lakh Rupecs or with both'

Tlterefore, you are directed to shout couse within 15 doys from its issuance as to why

legol action should not be initiated an account of violatiort ol e nvironnte laws,

ic

\&

Copy to:
1. rhe Member secretary, J&KPCC Jarnmu for kind informatiott.

2. Divisional offiCer. PCC Kishtr,..,lrr for inforntation and n/action

3. Record file.

'rl i

l'('('
r-'

I
:
L,,.
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J&K POLLUTION CONTROL COMMITTEE
OFFICE OF THE REGIONAL DIRECTOR. JAMMU

Parivesh Bhawan, Forest Comple, Gladni, Trahtpofi Nagor, Narwo4 Jammu

E,natl: regionaldiLgglg!ibwbl44@849!199 TeUfat 0 I 9 l -2476926

trT mr.iksDcb.nic.inPCC

1. Chief Executive Officer,

Rattle Hydro Electric Project,

Shalimar Kishtwar.

2. Chief General Manager,

M/s Megha Engineering & lnfrastructures Ltd',

Drabshalla, Kishtwar'

No.: PCCIRDJ/GGC-20/N-||/ 3 Lq q - q e D"t"d, 12< f "lf >">g

Notice-ll

Ref: PCCIRDJ/GG C-zO lN-tl2c,z3/ L5t6-L8 dt: 07 I tol2oz!

Legal Notice

whereas, you have already been served with the above referred notlce'

Whereas, no activity/project having pollution potential can be established or run without the

consent of this committee as envisaged under section 75126 and section 21 of the water

(prevention and Control of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act,

1981, respectivelY.

Whereas, every project is also under statutory obligation to meet the prescribed standards of

emissions/effluents by installing requisite pollution control devices/measures'

Whereas, after recent inspection carried out by Divisional Officer, PCC Kishtwar reported vide No:

pcc/Div/Kishtwar/20241246 dl: 79/02/2024 that your company Megha Engineering &

tnfrastructure Ltd. Drabshalla involved in the construction of Rattle Hydro Electric Project, Shalimar

Kishtwar is illegally dumping muck generated from various constructions activities of the project

into the catchment area of the chenab River and solid & liquid waste from residential quarters of

the employees/labourers is being discharged into river'

wheareas, Divisional officer has also reported that you are operating various machinery

without mandatory Consent/Pollution Control Measures (PCMS)viz' :

1. Two numbers of Batch Mixing Plants of the capacity of 240 cum. ls operating without

Consent.

2. Two numbers of Stone Crushers are operating without mandatory Pollutlon Control Devices

(PCDS) and Pollution control Measures (PCMs) as per conditions laid down in the consent orders.

3. Two numbers of D.G. sets of 500 KVA each and one D.G. St of the capacity of 1500 KVA is

operating without proper stack and consent. r
Whereas, this status is a flagrant violation of the above-mentioned sections of the Air and Water

Acts.

Therefore, you ore directed to show couse within 15 ddw Ircm its issuonce os to why legol

action should not be initioted ogoinst your prcject for the violotion of vorious environmental ldws,

py to
1

2

€l
,Jt*"fl

,
(sh

,,
ial), IFS

Regional Director

The Member Secretary, J&KPcc Jammu for kind information'

Divisional officer, Pcc Kishtwar for information and necessary action. This is in

reference to his office letter no. PCC/Div/Kishtwar/2024/246 dli 29/O2|ZO24'

Record file.3

Co
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An^ af'\

Jammu and Kashmir Pollution Control Committee
Parivesh Bhawan, Forest Complex Transport Nagar, Jammu, 180 006

reg io n a ldi rectori kspcbi m u @g m a i I com
0191-2476926ft

Chief GeneraI Manager,

M/s Megha Engineering & lnfrastructures Ltd.,

Drabshal.ta, Kishtwa r.

Notice-l

No: pcc/RDJ/GGC-20 /2024/ ll0q - ll01 Dated: il togtzoza

Le-gat Notice

Whereas, no activity can be operated/run/carried out, having the potential to create

pottution, without the consent of the J&K Pottution control committee as envisaged under

section 25126 and sectio n 21 of the Water (Prevention and Controt of Pottution) Act, 1974

and Air (Prevention and Controt of Pottution) Act, 1981, respectivety.

Whereas, every such activity is atso under Statutory obtigation to take necessary measures

to avoid any such activity which may be detrimentaI to the Environment'

Whereas, Divisionat Officer, PCC, Kishtwar has reported that muck dumping near TRT

on the right bank (downstream) is going into the River Chenab in violation of

environmenta[ [aws.

Whereas, this is ftagrant viotation of the prescribed Laws/Acts and is atso punishabte,

thereunder and that whosoever faits to compty with or contravenes any of the provisions,

shatt be punishabte with imprisonment with fine or both under retevant EnvironmentaI

Laws.

Whereas, the J&K pottution Controt Committee accordingty proposes to initiate tegat

action against You for:

i ) Carrying out the activity in viotation of Environmentat Laws/Acts.

2) Causing environmentat pottution of airlwater in the area especiatty affecting the ecotogy

of river Chenab.

This notice is therefore, issued and served upon you to show cause within 10 days

from its issuance as to why tegat action is not taken againstyou forthe violation of

va ri o u s e nvi ron me nta I laws -

ctort PCC, Jammu

Copy to:

1. The Chaiman, J&K PCC, Jammu for kind information'

2. The Member Secretary, J&K PCC, Jammu for kind information.

3. The Deputy Commissioner, Kishtwar for information'

4. Divisionat offiCer, PCC, Kishtwar for information and necessary action' He witt

submit status report of the unit after expiry of Notice period. This is in reference

to his office letter no. PCC/DOtKl24l84dtto6lo9l2024.
5. chief Executive officer, Rattte Hydro Etectric Project, shatimar, Kishtwar'
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Jammu and Kashmir Pollution Controt Committee
Parivesh Bhavan, Forest Comptex ll Silt< Factory Road
Transport Nagar, Jammu, 180 00611 RaiOagn Srinagar, 190 008

Tel - 0191-2476927, nurl - membersecretaryjkspcb@gmait com

Subject:- Potlution caused by construction activities carried out by M/s MEIL in
850 MW Ratte HEP - Reg.

ORDER

The Committee after conducting ground assessment shattfurnish a report atong

with recommendations within a period of 15 days.

(Ghans m ngh) JKAS

Member Secretary 2 o.6.a
]&K PCC

No:- JKPCC/PS tMSt2O24t 3\ll' 3 q l5
Date:- LO-06-2024.

tt

Copyto the:-
i)

ii)
iii )

iv)

Deputy Commissioner, Kishtwar.
Managing Director, IKSPDC, Jammu.
Regionat Director, PCC, Jammu.
Additionat Secretary to the government, Power Development Department,
Civit Secretariat, Jammu / Srinagar.
Sh. Mohan Lat Sneh, l/c Divisionat Officer, PCC, Kishtwar.
Sh. Chander Singh Kotwat, l/c Divisionat Officer, PCC, Ramban

v)

vi)

A Committee comprising of fottowing officers is hereby constituted for

conducting ground assessment of dust pottution and noise pottution caused in

Tehsit Drabshatta, District Kishtwar as a resutt of btasting and other construction

activities carried out by M/s Megha Engineering and lnfrastructure Ltd. (MEtL) in

Ratte Hydro Etectric Project. The Commiftee may atso co-opt any other officer.

1) Sh. Mohan Lat Sneh, l/c Divisionat Officer, pCC, Kishtwar.
2) Sh. Chander Singh Kotwat, l/c Divisionat Officer, PCC, Ramban.
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Government of .larnmu and Kashrnir
J&K POLLUTION CONTROL COMMITTEE

OFFICE OF THE DIVISIONAL OFFICER KISHTWAR
N€Afi f Ofrl S I {i]rvtPl lr.9Afi([ti]? l(6lrf't r'Afr

i - nitij : (rDprc,krsifftcrir*tn., t :. ctl til

.r-

Subject: Pollution caused by construction activities carried oul by M/s MEIL in 850 MW Rattle Hi:P

fteg.

Sir.

\\'ith rrlcrrllrtr trr ll.rr ir|,Tilltiil{i} ei,rrsrilr.rrcri lid,l irl'Jer nil. .l tt"l)('("ItIt\lS']0:1 ^i-{ll-lJlti ilirtcd
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tDr, \'1 l al \nchii
Divisional (}flicer
P*l Iulit:rn C.xlrtrl ('i rn t llt itlc"'

Ki>htu ar

(.i*p3' trt:
'l"hr: Ilegi*nal Direc.tor J&K I,('(' .lantttttt lirr kind inlormatiott pl*usu

'l-he lvlernber Secretary.
J&K Pollution Clonlrol C*mnrittr*.
Jamrnu.

N o: PCCri D*lr<,?.{t * +* T.f*
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i&l{ Government of Jammu and Kashmir

J&K POLLUTION CONTROL COMMITTEE

OFFICE OF THE DIVISIONAL OFFICER KISHTWAR
NTAS TOREST CAI\NPI {A SARKOOT, KTSfiIWAR

t lt)atii ' dcprrliilrlirtlrpqnrcil c*r:t

i-ixi\tl7
PCC

Report of Committee Constituted for assessment of Pollution caused bv

constr ion activiti carried out Mls MEIL in 850 MW R le HEP

"l-he llrrlc lll,tiroc-lectric l)rluer pltr.iccr ili50 \1\\') c()nltj\ unrlcr I{lrtlc llldro l)1rr\er ('orporatirrtt l.irnitcd

(RllPCl.t alrtl corrslruuliorr w*rk is lrcing tlone h1 llttr c<ilttrattor \1egha Engine,:ring and lttli'itstl'tlcturc\

l-tcl (\,ll:11.). The prlicct incluiles cLnstrlrctiort ol'ttittiortlltt: ol'135 m height and trtldcrgrountl

nrethoct lirr pqrver house arrtl darn ubutrucrrt tLroth riglrt arrrl le li lrank) ltcross ( ltcnlrtr Ili!er al t)rahshalh'

ln orricr tu r,erit"-r,the leracit"r,of 1ir lrrrtl rrtrise pollutiirrr lts pcr prrblic cotlplailtt cletoi] r'erilrditlir)l) r'f'thu

darn sitc carried out uttd dctail t'indirlgi its.

l. 'l'he causes of air ancl noisr: pollutiun arc opcrr l-rlasting tarrieci in the cottstructitltt ot'rlam lhutmetrt

rrhich ot'terrrpr.lrar\ naturc urrd uillbr endcil rrrtec thttttttcrtt rc;.tdv lorconstruction ril'rl;tlrt'

:. lleilg currslrrru:liorr trrrr. lnr.r\l;i1 ;ipprr,rirch ri)ir!i\ rrc L.rcultlt ilt t:atrtrc:tll(l llr(r\clll(l1l Il rrltrulc'

aptl niachineries t.)l- the prrliuct r()r'lIr?ckrr leirriirrg tr) rlnis\ia)lt ot" dust tlrtil. I [)rrr"rr ui' ,.lttring

inspection it g,as otrserved tlurt eluc to fast rvind hlol'ing irr the area contrihuting trolcrllclll of'clttsl

in thc prtr.itct ;rrrcl I)raslrallit lr,jii'

j. lr irrrs 0lsp,ttrsr.rrr,rcl that rritlcniny. of N]l-1."]^{ in thc I)nrlrrlutlh \lnrkct cunl Rcsii-lcltti;tl rtt"i'.t br

\, ltlt)C't. lrivltl-Kisltt$,ar ulro altIilruting lrr tltrst cnlissi()lls tittc lri rchictr l:tr lllr)\e lllL'l)1.

,1. (ic.t-coordi;r11te r)l' rlrii:us sitc r:l' tlic Ituttle llr,.lroelccrri.: I)r.r.iecl rr itlt rr:lurctlcc h) I)rrhshalle

rcsidential orea lnd rnarktt:

S.No. (ico-e o*rtliltittt: Nante of ll,esidentinl

C'urn (lttmtrtercial

il rca

(ieo-coortl inate

Ii. I 8394ri8 L Jntrt ."rl' thc ltlarhr:t 13. I 801185

75.807e7175.80i96e6 cttrtt [icside ntial .\rcit

Dam Abutrnent

Sitc

33. r 7q2fi05.

-: 
. li(.1(rt )l i "l

f)orve r llouse Sitc ji.l7i17(1"1

7580660.31

2

.)

Nnnre of

cons(ruction Sitc

of It[{EP

t lpslrr'arn Sitr:

1'
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Government of Jarnmu and Kashrnir
J&K POLLUTION CONTROL COMMITTEE

OFFICE OF TI-IE DIVISIONAL OFFICER KISHTWAR
,tut..{ 8,{i{)fi 55 r (0,1d,}t f .Y 5, fr c 00 r. (r sHr t.tA s

i rr*il-. $ Gpitk ts ht wr) r {, glrn a i! t tt tfi
,' Pcc

5. Danr Abutnrcnt site whcre drilling and hlasting opcrtrtion is going on cculd be caus$ r:l'ail and

noise pollutieln in thu arc* [:eing n*:artr.v to the Dratrslrnlla i\'larket curl ftesidential arss.

6. 'l hcre are six numbsrs ol' Blast Mrrritcring S1'ste rrr ( l) l\.1S )i Se ismour*phs installccl trr thi: c()ntrit! [ Lir

(hl [:ll-] aI dittercnt lou:ati*ns.

I'he locations ol'these Scisrn*gr*phsiBMS stations are as belolv:

SNU
liumr of

llNl S/Srismograph Loc*lion

BVS -I l..*li Bank Drabshallu. Near DD(l h*use {lierni
Idesidrrrtial,'l nhabited :\reai

l BVS -: Lr,ti B::rlk l.tcrr Ila.ii [iuikling. l)ratrslrllla.
( It*s i dsnl iiel,' I nhshi ted. Co mrn*rc: i al ;\ rea )

ts\.,s -j

I{ BVS -4

t] \,'s -5 L*li Barrk I'iqrar (iovl, Ir{itJdle Schoerl Drabshalla. tSerili
R"*sidsrlial Areil]

6 BVS.6 R"ight I?*nk r,iIlirgu l.illeran Orabslrulk! {Iierr:i Resiilentixl
,&rea]

Suurtlt: Atmrc urtd tr*ulian.,; r{'fh* $${$'/.S'ei.v*r*grrrplrr us pxrid*l lt-t, fi'fu:ghu }:'ngil*enxg
o n d I q{rusfflrcrrrr:r LId.

I{t'com mg[dal io ns for S nvironment &n{, I}u hlic Snl'et.v:
-J
a. 'Ihe Rtttle l-I1'dro Porver Corpuralion Lld. {RHPC'["] and Meglra Hnuineering *rtcl Irtfrtrslructurc

l-td. (N4EIl-) n:ust sn$ur(r installation ol' arnhient air qualitl' rnonitoring sl.atii,rrs. t.\\(, ilt

constmutiotl sites (upstrearn and dcwnstream) and one at resiclential area of the Drahshalla as

per guidclines issuerl h3'the Central Pollution Control Board (CPCI3) fi:r nronitoring ul'at:rhicnt

air ilualitl'.

Le fi Bunk Ne;rr J*miil \{as.iirl Drabshal}a.

tRt:id{nlial.'l nhatriletl Areri }

l"Eti Bank Near /-uhair l-{r:usc l)r'abslialla.
( lte*identiali I rilrahited A ren I

Jt{l-{

iStia(r;z

I

i

I

I

I

I

{

*\

A*
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-ttrH

r}CC

l*EL&i\ilr/
Government of .lammu and Kashmir

J&K POttUTION CONTROL COMMITTEE

OFFICE OF THE DIVISIONAL OFFICEB KISHTWAR
{/i.,q,q i (lrl r;-9 ; a{}& 1 J,r 6X -r,n / (Cl: l 

^'rsr 
f i.'.'r rl

i. ;r;,;:t - i:t.:pr:i:(i-r:irlr,,ti$6:lri;ri ll.'l:

b" All blasting operutisn t* he c*rried out under superyisifin of the exllrrt in thu ficki t,l'nrining

and blasting as per the guidclir:*: ul'l)irecltir ficneral tl'lr{in*s Sal'etf il)fiL'IS) l,i"rr ensttring

less damage to the residential struttures attil httntan salctl.

c. ]he RHPe{" and MHll- ,nusr e,tsure monitoring ol" the blast indrrced vibration thruugh

broadkran{ seismum*ters t$ ensilre real lime rnonitoring r:f the data Pe*k Parlir'lc \rci"i:il)

(PPV). Frequeney and *ound pressurs in deribel (db) during hlusting und trott-bll:lirtg lirtte lt'

recorri blast inch"rced l'i'equericier *nd nsrurnl intluce{rl l'requencies in the ore*.

rl. Based $n d{lto cullected fion'r diflbrent Blus't l\.{tnit*ring St;tti*n* (BMS,lSuisllrogr*phs} uxperl

ts{tr"tl fi6rr the Ratle l"'lydrt:elei:tric P*wer Ciurpor:ation I",irnited (Rl"lPC:L) sttd Megha

Engineering and lnfrastmuture [-tcl. {MEIL) m$st prepare the sn{b chsrge$ loading fbr trl*sting

$perlrtion esp*cialty' at dflr$ ahunnent t* keep Peak Particle Vetrocit1, (PPVl bel*u 5mmlSec

level ilr vierv satbt) Of strurt{lt'* in llre nearh.\r areijs o{- Drahshalla *s per l)irector fienr:ritl of

!\ttines Sat*t1,{DfiN.IS Cirr:ular l{i97}. i\ niinirnunr of li pr:ints of,t-thser,'ttii:ns c*rrespr:nding

to a minlmum of'10 hlasts shall he rrrade li:r better prediction rvith a high index o[

determination.

e. 'lhr RHPCt..ansl l\.{l:trt. rna,v inslirll higlr resr,'luti*rr {("-l'V Camurils on tl}e right l"'lrrtx ul]i.11 ';trr

cover blasting arsil and nearirl, residential arcas of the [robshalla for tni:nililrins ul' 1'11 rtrek,rs

and lrse t"luv *t the iius:t particlus.

f. RHPCI. and MEIL $lust ensurs *,aler sprinf,ling to $npllrexs frec florv of dust in to atnl()sl]herc

during drilling. blnsting uperatirns. nru*k elisposal and movernent of the vehicles.

g. T'hc llliP(1. rrrusl snsuru implcrnentation *nd cutttpl

l?01 lll9ll0i$-trA dntec{ I ?- Il-]ilI 2 {{:upy enrloserit

pe ;,!

(F)r. Chander S Kotn'al3
Divisionrl Ofticcr
J&K PollutiErn Cl*ntrul (brlrnrittcc
Rnm[:an

liance r""rl EC iti*rrs issired vide tt*..1-

iDr. \1 I Snehit
ilir,isional 0{-ticer

.l&K lrr.rllution ( {.)rltrrri ( urttttttttee
Kisht*ar
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F.

F'. No. J-12O 1 L I 39 I 2OLO-IA.I
(iovernment of india

Ministry of Environment, Forests & Climate Change
{knpact Assessment Division)

In dira Paryavan, Bh,avan
2'd Floor, Vayu Wing

Aliganj, Jor Bagh Road
New Delhi * 110 003

Dated: 27u, September, 2O2l
To,

Shri Deepak Saigal
The General Manager (Civil)
M1s Ratte Hydroelectric Fower Corporation Limited,
Room no. 8, Block no. O2, NHI]C regional office,
JDA Commercia-l Complex no. 01, Narwal
.Iammu - 249 0974 (Jamrnu and Kashmir)

Sub: Ratle Hydroelectric ProJect (85OMW| located at Village Drabshala, District
Kishtwar, Jammu & Kashmir - Transfer of Environment Clearance from M/s
GVK Ratle [Iydro Electric Project Pvt. Ltd. to M/s Ratle Hydroelectric Power
Corporation Ltd. - reg.

Sir,
The undersigned is directed to refer your online application no.

IA/.IK/RIVl2lSSlO/2O21 dated 3,d September, 2021 and documents submitted lor
trarrsferring the Environmental Clearance (EC) dated l2ttr December,2A12 of Ratle
Hydroelectric Project (BSOMW) located at Village Drabshala, District Kishtwar, Jammu &
Kashmir from "M/s Ratle Hydroelectric Projcct Pvt. Ltd." to "M/s Ratle Hydroelectric
Power Corporation Ltd."

2. It has been noted that the Environmental Clcitrancc was granted to Rat.k:

Hydroelectric Project (BSOMW) located at Village - Drabshala, District - Kishtu'ar,
Jammu & I(ashmir vide Ministry's ietter dated 12th December,2O12 to M/s GVK Ratle
Hyclroelectric Project Pvt. LLd.

3. Presently, it has been informed that the company ownership has been transferred
from M/s GVK Ratle Hydro Electric Froject to M/s Ratle Hydroelectric Power

Corporation Ltd. (CIN: U40105JK2021GOIO12380).

4. The documents as submitted by the applicant are llsted as under:

i. 'No Objectlon Certlftcate' submitted by Jammu and Kashmir State Power

Development Corporation (JKSPDC).
ii. Memoiandum of Understanding {MoU) dated 3.a February, 2Ol9 signed between

Honbie Governor of Jammu & Kashmir State through Cornmissioner/ Secretary Lt:

Government, Jammu and Kashmir State Power Development Corporation Limitecl
(JKSPDC) and N!{PC on Non- Judicial Stamp.

iii. bertificate ol' Incorporation clated 1't June 2021 signed Lry Asst. Registrar oi

companies of M/s Ratle Flyclroelectric Polver corporation Ltd.

Proposal No, IA/JK/RIVIZ I SS 1 O/2O2 I Page 1 of3
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iv. undertaking on non-judicial starnp vide certificate no' IN'JK21215Ol25l8l147

dated :* sepi"*t * "iozl by M7;'Rril. Hydroetectric Power corporation Ltd' zrs

stated below;

RatteHgdroelectrrcPawerCorporationLtct.(RHPCL),aJoint'V.entur3Companyof
rVf{F-C and JKSPDC, undertaX."-ii ii*ply, i'e'{t ai'oa'zlz1 (date of t'aking ouer af

the tnrnpany) to rrtt conditiont-"tipu,ti{il 1" -t?re 
enuironme'nt clearance letter of

MoEF&cc no.-J-izoll/39/201ot ie't dated l2ttt December' 2012 in fauor of the

preuious owner.

5. The Ministry has examined the application' In.view of the above' the Ministry

hereby accords appror.al for g1a1t oi'rrl,"t*rtr of Environmental Clearance transfer as

proposed fiom "fi7;'?;n.ilI:. H;il;i;;tric..Project Pvt. Ltd." to "Mls Ratle

Hydroelectric po*'er'corporation Ltd." subject to following additinnal conditions:

(DAnychangeinScopeo{wcrrklvillattracttheprovisionsoftheEnvironmcnt
(protection) A;, igSE ,ra Environmental Impact Assessment Notification' 2006 in

conjunction with the subsequent amendments/ circular-s'

ti,i) AII conditiorr* "iiprfated 
i; the EC lettcr No' J-12O11/39/2O10-IA'I dated 12tt'

December, 2012 shalt remain urr'changed'

(iii)Theprojectproponentsha]lt7eliable,ifany,foranyactofl,iolationoftheEPAct,
19861 EIA Notifrcation 2O06/ "";";q"ent 

amendmlnts and circulars which it has

inherited during the transfer'
(iv)Theprojectproponentshallbeliableforcomplianceofailcourtdirections'ifany'

6- The name of the addressee with respect to- above mentioned project in the

Environmental Clearance dated 12tr' December, 2Ol2 shall be substituted by the

foilowing: 
M/s Ratre Hydroerectric power corporation Limited,
Roorn no. 8, irtock no' 02, NHPC regional office'

iDe Co**ercial Complex no' 01, Narwal

Jamrnu -249 A974
Jammu and I(ashmir

7. This issues with the approval of the Competent Authority'

Youp faithiuliy'

-€'*.fi&
(Yogendra?al Singh)

Scientist'E'

Copy to:

L. The secretary, Ministry of Pourer, shram shakti, Bhawan, Rafi Marg' New Delhi-

i
2- The Secretary, Ministry of Jal Shal<ti' Shram Shakti Bhawan, Rafi Marg' New

Delhi -3.
3. The Chief Engineer, Project Appraisal Directorate'

Sewa Bhawan, R'K' Puram, Ner'r' Deihi- l lO 066'
Central ElectricitY Authoritr',

Proposal No. IA/JK/RIV/ZI AS 1O/2O2 I Page 2 of 3
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F.

4. The Secretary, Departrnent of Power, Governrnent of Jarnmu and Kashmir, Cirril
Secretariat, Jammu, Jammu & Kashmir.

5. The Secretary, Departrnent of Forest, Environment & Wildlife I{anagement,
Government of Jammu and Kashmir, Civil Secretariat, Jarnmu, Jammu &
Kashmir.

6. The DDG of F'orests (Central), Ministry of Environment, Forest & Climate Change,
Regional Office (NZ!, Bays No.24-25, Sector 3l A, Dakshin Marg, Chandigath -

1 60030.
7. The Member Secretary, Jammu and l(ashmir State Pollution Control Board,

Parivesh Bhawan, Forest Complex, Gladni, i'{arwal, transport Nagar, Jammu,
Jammu and Kashrnir - 180 004.

L NIC Cell * for uploarding in MoEFCC's website.
9. Guard File.

,?&\,fi5
Pal Singh)

Scientist'D'

Proposat No. IA/JKBIV/2 t 85 I O/2O2 I Page 3 of 3
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)-DAnBq/2010-lA-1
Ministry of Environment & Forests

Government of lndia
(lA Division)

Paryavaran Bhawan
CGO Complex, Lodhi Road,

New Delhi-L10003

Dated 12, Decembel 2012

To,

The Director (Design & Engineering)
M/s Ratle Hydro Electric Project Pvt. Ltd.

GVK Technical & Consultancy Services Pvt. Ltd',

2nd Floor, Tower-C Building No.10
DLF Cyber City, Phase-ll,
Gurgaon- L22 002, Haryana.

Subject: Ratle HEP (850MW) Project in Kishtwal District of Jammu & Kashmir by M/s Ratle

Hydro Electric Project Pvt. Ltd. - for Environmental clearance Regarding.

Sir,
This has reference to your lefrer no. Nil Dt.17.5.2012 on the above mentioned subject.

2. lt is noted that the proposed project is a run of the river scheme near village Drabshala in

Kishtwar District of Jammu & Kashmir. The project envisages construction of a Concrete Gravity Dam

of 133m high concrete gravity dam from the deepest foundation level across Chenab River near

Drabshal vlilage to generate ilso ruw of hydropower. The catchment area of the project is 14,209

Sq.km. Total l;nd requirement is 567.21ha. Out of which 373.29 ha State land, 55 ha is Private land

and 138.93 ha is forest land. Total land coming under submergence is 203 ha. A total 240 families are

likely to be affected due to this project. An unlerground powerhouse is proposed on the right bank of

the river with 4 units of 205 MW each + one additional unit of 30 MW to ensure continuous

ecological release at the downstream. No National Park/wildlife Sanctuary/Biosphere

Reserie/Historical Monuments/Religious, places etc. exists within 10 km radius of the project. The

estimated cost of the project is Rs.ssse.g2 crores out of which 262.35 Crores will be for

Environmental Managemlnt Plan (EMP) and will be constructed will be completed in 60 months'

3. The project proposal was considered by the Expert Appraisal Committee (EAC) for River Valley

& Hydroelectric power projects in its 5gth meeting held on 20tt' -20st July 2012. Public Hearing for the

project was conduct ed oni.q.ZA12 at Drabshala in Kishtwar District of Jammu & Kashmir. Forest

Clearance for diversion of 138.93 ha of forest land has been approved by Govt. of Jammu & Kashmir

on27.4.2012.

4. The Expert Appraisal Committee (EAC), after due consideration of the relevant documents

submitted bythe project proponent and clarification furnished in response to its observation, have

recommended for grant of Environmental Clearance for the project mentioned above. Accordingly,

the Ministry of Environment and Forest hereby accords necessary Environmental Clearance for the

above project as per the provisions of Environmental lmpact Assessment Notification, 2006 and its

subsequent amendment in 2009 subject to compliance of the following conditions:

Part A : SPsgiifiglongllllqns

lit The catchment Area Treatment {cAT) Plan as proposed in the EIA/EMP Report shall be

undertaken in consultation with the State Forest Department and major worl< shall be completed

before impounding of reservoir"

totallV Yearlll YearllYearI YearItem
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o I Measures
2243 1747

1L2

376

923

79

195

4913

191

591.

3 :5

240 240 240 960

434

50

409

25

324

30

17r

20

1338

125

(ii) Allthe commitments made during the public hearing shall be fulfilled completely.
(iii) The details of land holding of project affected persons whose land is being acquired shall be

submitted to this rninistry. The R&R benefits for the land losing households will be as per the National
Rehabilitation and Resettlement Policy, 2007 (NRRP,2007) or as per the State Rehabilitation and
Resettlement Policy, whichever is higher. Adequate publicity of the compensation package shall be
made in the affected villages.
(iv) A Monitoring Committee for R&R shall be constituted which must include representatives of
project affected persons from SC/ST category and a women beneficiary.
(v) Consolidation and compilation of muck shall be carried- out only in the desigrtated rnuck

dumping sites as submitted in the EIA/EMP report. As per the proposed rnuck disposal plarr, out of

24.4lakh m3 of muck to be generated due to excavation, about 5A% $.e.1.2.2|akh m3) will be utilized

for construction purpose and the remaining 12.2 lak m3 will be dumped at the 3 designated areas in

an allocated area of 30.59 ha. The identified muck dumping sites shall be at-least 30m horizontally
away from the edge of the river corresponding to high flood level (HFL).

(vi) Muck dumping sites should be handed over to Forest Department only after restoration
including pla ntations etc.
(vii) A provision of an additional unit of 30 MW has been made in the project, which will be

running for 24 hours continuously to maintaln a minimum discharge of 33.43, cumecs/sec, during the
lean season from November-February (About 27% of lean season) at the downstream, shall be strictly
adhered-to. Monsoon flow shall be at least 30% of the Monsoon discharge.
(viii) An Auto mechanism/by pass arrangement in dam design shall be made to ensure release of
environmental flow water in event of the 30 MW turbine or when it is put under maintenance.
(ix) Continuous Monitoring system for environmental flow measurement shall be installed

and data shall be displayed at appropriate site for information of civil society, stake holders and

regulators. Six monthly results shall be submitted to the regional 0ffice of the Ministry and SPCB.

(x) Real time telemetry and data acquisition system including all weather hydro metrological

stations shall be installed for in-flow monitoring and advance flood warning, Advance flood warning
and advance communication systems shall be installed in consultation with the downstream District

Authorities.
(xi) As proposed in the EMB the compensatory Afforestation Programme on 277.84ha of
land with 1"3 plant species shall be undertaken in consultation with the State Forest Department'
Native species should be preferred in plantation. The allocated grant of Rs.1"467.59 lakhs for this
purpose shall be fully utilized and not t0 be diverted for any other purpose.

ixii) Greenbelt development along the approach roads, residential areas, office complex, darn site

and other working areas shall be undertaken. The allocated budget of Rs.73 lakhs for this purpose

shall be fully utilized and not to be diverted to any other purpose.
(xiii) As proposed in the EMB the Biodiversity Conservation and Wildlife Management Plans shall

be iaXen up and implementation shall be included in the sixth monthly compliance report to be

submitted to the Ministry, including its Regional Office.
(xiv) lndigenous plant species should be used for implementation of Biodiversity Management
plan and for Lompensatory Afforestation. Expertise from R&D centers may be used for propagation

techniques. provision should also be made to include researchers to implement these plans and

carrying out pla ntation.
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(xv) Equipment likely to generate high noise levels shall meet the ambient noise standards as

notified under the noise Pollution {Regulation and Control) Rules 2000, as amended in 2010 under
Environment Protection Act (EPA), 1986. For this, necessary insulation arrangement etc. to be
ensu red.

ixvi) A provision of Rs. 30 Crores earmarked towards the Local Area Development Activities
iLADA) shall be fully utilized and not to be diverted for any other purpose. Th€ implementation of
activities as submitted to the Ministry shall be taken up as soon possible. ln addition, a grant of Rs. 30
crores earmarked for Corporate Social Responsibility {CSR) and Rs.30 Crores for skill development
purpose shall also be duly utilized and not to be diverled for any other purpose.

{xvii) LADA activities may be undertaken by M/s Ratle Hydro Electric Project Pvt. Ltd to tnhan..
delivery mechanism for operational point of view.

{xviii} Tie-ups shall be made with existing city hospitals for disposal of Bio-medical waste in case

district hospital at Kishtwar does not have the facility for handling biomedical waste as proposed in

the report.
{xix) Any other clearance from other orBanization/department, if required, shall be obtained
before commencement of the project.

Part-B General Conditions

(i) Adequate arrangement for providing free fuel like kerosene/wood/LPc shall be made at
project cost for the labour engaged in the construction work so that indiscriminate felling of trees is

prevented,
(ii) Medical facilities as well as recreational facilities shall also be provided to labourers.
(iii) All the labourers to be engaged for construction works shall be thoroughly examined by

health personal and adequately trealed before issuing them work permit.

{iv) No fugitive dust emissions should be observed at the construction sites. Water sprinkling
arrangements should be made to suppress the fugitive emissions.
(v) Potable drinking water and proper sanitary facilities shall be provided for the labour force anci

the local area people.
(vi) Restoration of construction area including dumpinB site of excavated materials shall be

ensured by leveling, filling up of burrow pits, landscaping etc, The area should be properly treated
with suitable plantation.
(vii) Environmental parameters shall be monitored regularly and six monthly reports shall be

submitted to the regional Office of the Ministry and state Pollution Control Board for review.
(viii) The project proponent shall also submit six monthly compliance reports ofthe stipulated EC

conditions (both hard copies as well as by e-mail) to the respective RegionalOffice of MoEF and state

Pollution Control Board, Monitoring report and compliance report shall be up-loaded on the web-site

of project proponent.

5. The Project Proponent shall provide full cooperation and all required documents, data

and access to the Officials of Regional Office of MoEF who would be monitoring the implementation
of environmental safeguards.

6. Besides the above stated conditions, Mls Ratle hydro Electric Project Pvt. Ltd and (roverilnlert

of lammu & Kashmir shall also implement all other envlronmental safeguards, as proposed in ihe
EIA/EMP report and other reports from time to time. The J & K Government may also like to monitor

implementation of EMP at regular interval.

7. Any change in the scope of the project shall be intimated to the Ministry and fresh approval, if
required, shall be taken from the Ministry.

8. The Ministry reserve the right to add additional safeguard measures subseqtrently, if iound

necessary and to take action including revoking of the clearance u nder the provisions of the

Environment ( Protection) Act, 1986 to ensure effective implementation of the suggested safeguards

measure in a time-bound and satisfactory manner.

9. This clearance letter is valid for a period of 1.0 years from the date of issue of this letter for

commencement of construction work.
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10. A [,4 u lti-disciplina ry committee for monitoring the implementation of environmental safe
guards during construction shall be constituted by the Project Proponent in consultation with the
Ministry as early as possible. The Proponent shall suggest the members and their profile for approval
of the Ministry. Proponent shall organize six monthly meetings of the committee and submit the
monitorinB report to the Ministry.
11. A copy of the clearance letter shall be sent by the Proponent to local Panchayat, Zila
parishad,/Municipal Corporation, Urban local body and local NGo, if any, from whom
suggestations/representations were received while processing the proposal. The clearance letter shall
also be put on its web-sites by the project proponent.

12. The proponent should advertise at least in two local newspapers widely circulated in the region
around the project, one of which shall be in the vernacular language of the locality concernerl
informing that the project has been accorded environmental clearance and copies of ciearance lelle.
are available with the State Pollution Control Board/committee and may also be seen at Website of
the Ministry of Environment and Forests at hEp;,//www.envfor.nic.in.

13. After 5 years of the commissioning of the Project, a study shall be undertaken regarding impact
ofthe project on the environment and downstream ecology. The study shall be undertaken by an

independent agency, to be decided in consultation with the Ministry.

14. The project proponent shall also submit six monthly reports on the status of compliance of the
stipulated EC conditions including results of monitored data (both in hard copies as well as by e-mail)
including the respective Regional office of MoEF and Zonal office of CPCB and SPCB.

15. Any appealagainst this environrnental clearance shall lie w,th the NationalGreen Tribunal, if
preferred, within a period of 30 days from the date of issue, as prescribed under Section 1.0 of the
National Green Tribunal Act, 2010.

Yours faithfully,

(''t'tTli:l
Copy to:
1. The Secretary, Ministry of Power, Shram Shakit Bhawan, Rafi [,4ar8, New Delhi-1
2. The Advisor (Power), Planning Commission, Yozna Bhawan,
New Delhi-110 001
3. Special Secretary, Power Development Department, Government of Jammu & Kashmir, Civil,

Secretariat Jammu, Jammu & Kashmir.
4. Secretary, Department of Envlronment & Forests, Government of Jammu & Kashmir, Jammu.

5. The Chief EnBineet Project Appraisal Directorate, Central Electricity Authority, Sewa Bhawan,

R.K.Puram, New Delhi- 110 066
6. The Regional Office, Ministry of Environment & Forests, ChandiSarh.

7. Member Secretary J&K State Pollution Control Board, Super Bazar Building, lll Floor, Jammu

8. El- Division, Minstry of Environment & Forests, New Delhi- 110 003

9. PS to JS (AT)/ Dir (BB)/ P.V S. Rao (Scientist 'B')
10. Gua rd File

{B.B.Barman)

Director
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Anna*- 4

Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail,com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

WTSA
NEW DELH,

Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk FactorY Road

Rajbagh, Srinagar, 190 008

The Chief Executive Officer,
M/s Megha Engineering and lnfrastructure Ltd',
Kishtwar.

No:- PCCILSJ/7565667 >91 -)sEr Dated l!-tt -2024

Sub:- Notice for tation of Environment (Protection)Act, 1986'

Wh s, publ.ic of Drabshatta area of Tehsit Drabshatta, District, Kishtwar

submitted a written resotution to the Tehsitdar Drabshatta, stating therein that due

to the construction work of the project, their residentiat houses have been

effected and some famities have moved out f rom their residential' houses for rentaI

accommodation and requested one time compensation for the damages to the

structures for undertaking necessary repairs; and

Whereas, Tehsitdar Drabshatta took up the matter with Deputy

Commissioner, Kishtwar and stated that btasting activities conducted by the M/s

MEIL Company have caused damages to the properties of the tocat residents and

there is urgent need for redressat and mitigation measures to atteviate the

suffering of effected famil,ies, vide his tetter No. NTD/2024-25127 dated 27-04-

2024; and

Whereas, Deputy Commissioner Kishtwar further took up the matter with

Principat Secretary to the Government, Power Devetopment Department' Civil

Secretariat J&K, Jammu stating therein that the btasting activities have tead to the

cracks in the residentiat houses of the l,ocats and damaged their betongings with

f urther request to depute technicat team for verif ication of the ground w'r't ctaims

and damages vide tetter No. DCK/PS/24IF.No .921437 dated 17-05-2023; and

*dr^* Page 1 of 4
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Whereas, Government of Jammu and Kashmir, Power Devetopment

Department forwarded the resolution of the residents of the Drabshatta and atso

report of the Deputy Commissioner, Kishtwar to the J&K Potlution Controt

Committee and requested for deputing a team of experts to make an on the ground

assessment of the situation and taking steps to secure comptiance of the pottution

controI norms vide tetter No. Gen/Pcc/JKPDD-C-24 dated 1 4-06-2024i and

Whereas, accordingty, a Joint Committee comprising of officers v2'

Divisionat Officer, Pottution Controt Committee Kishtwar and DivisionaI Officer,

Pottution Controt Committee Ramban was constituted for conducting ground

assessment of dust pottution, noise pottution caused in tehsit Drabshatta as a

resutt of btasting and other construction activities carried out by M/s Mega

Engineering and lnfrastructure Ltd. (MEIL) in Rattte Hydro Electric Project and

directed to furnish a report atongwith recommendation vide order endorsement

No. JKPCC/PS/MSI 202413411-3416 dated 20-06-2024i and

Whereas, the Joint Committee constituted by the J&K PoUution Control

Committee, furnished its report vide tetter No. PCC/DOIK/24/874-75 dated 10-08-

2024, reported that:

i) The causes of air and noise pottution are open btasting carried in the

construction of dam abutment, which of temporary nature witl be

ended once abutment is ready for construction of dam.

ii) Being area under construction, most of the approach roads are

kaccha in nature and movement of vehictes and machineries of the

pro.iect contractor teading to emission of dust area. However, during

inspection, it was observed that fast wind btowing in the area is also

contributing movement of dust in the project and Drabshatla area'

iii) That widening of NH-244 in the Drabshatta Market cum residentiaI

area by NHIDCL, PMU-Kishtwar atso attributing to dust emissions

due to vehicutar movement.

{4d4- Page 2 ot 4
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iv) Dam Abutment site where dritting and btasting operation is going on

coutd be cause of air and noise pottution in the area being nearby to

the Drabshatta Market cum Residentiat area.

There are six numbers of Btast Monitoring system (BMS) /

Seismographs instatted by the contractor (MEIL) at different

[ocations.

v)

whereas, in terms of the specific conditions of Environmental ctearance

issued by the Ministry of Environment, Forest and ctimate change, Govt. of lndia

12-12-2012, Continuous monitoring for environmentaI ftow measurement was to

be instatted for disptay of the data at appropriate site for information of the civit

society, stakehotders and regutators and equipment's tikety to generate noise

tevets shatt have to meet the ambient noise standards as notified u nder the Noise

Pottution (Regutation and controt) Rutes, 2000, but as per the report of the Joint

committee no such monitoring system is found in ptace at site and therefore, the

viotations of conditions of EnvironmentaI Ctearance; and

whereas, the Joint committee constituted by the J&K Pottution contro[

Committee also recommended as under: -

i) The M/s Rattte Hydro Power Corporatlon Ltd' (RHPCL) and M/s Megha

EngineeringandlnfrastructureLtd.(MEIL)muStensureinstallationof

ambient air quatity monitoring stations two at construction site

(upStreamanddownstream).oneatresidentiaIareaoftheDrabsha[[a

asperguidetinesissuedbytheCentratPottutioncontrotBoardfor

monitoring of ambient air quatify.

ii) The Rattte Hydro Power Corporation Ltd' (RHPCL) and M/s Megha

EngineeringandlnfrastructureLtd.mustensurewaterSprink[ingto

suppressfreeftowofdustintoatmosphereduringdritting,btaSting

operation, muck disposat and movement of the vehicte'

,gr''-l^
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Whereas, the modus operandi adopted by you for causing air and noise

potlution has put the environment of the area to a grave threat due to deterioration

caused by unscientific manner of btasting, dritting, muck and movement of

vehic[es, besides, the irreversibte damage done to ftora-fauna and ecosystem of

the area; and

Now, therefore, in view of the aforestated reasons you are hereby directed

to show cause within 15 days as to why tegat action as warranted under retevant

provisions of the Environmentat (Protection) Act, 19g6 shoutd not be taken against

you. Besides, you are atso directed to show cause within 15 days as to why

EnvironmentaI Compensation on the basis of ..pottuter pays principte,,and as per

the directions issued by the Hon'bLe Nationat Green Tribunat, principat Bench,

New Dethi, for violating the conditions of Environmental ctearance and causing

damage to the environment shoutd not be tevied upon you.

ln the event of non-receipt of the tenabte response from your side further

necessary action under relevant provisions of taw shatt be taken without any

fu rth er notice.

(Ghrrrh#sqtin!h),kffi'
Member Secretary l4.ll , z/1

copy to the:- 
i&K PCC

1. Deputy Commissioner, Kishtwar for information.
2. Regionat Director, J&K pottution ControI Committee, Jammu, for

information and necessary action.
3' Chief Executive officer, Rattte Hydro power corporation Ltd. (RHpcL),

Kishtwar for information and necessary action.4. Divisionat officer, pottution controt committee, Kishtwar for information
and submit the comptia-nce of notice and carry out regutar monitoring of thesite and submit the EC format if viotations aracontinued.
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Jammu and Kashmir
Pollution Control Committee

chairmanSTj kspcb@gmail. com

membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

No: - JKPCCIPS/VlS/24
Dt: L9-11-2024
Copy for informati

lvozL4 - 3?
on to the: -

Av.xe* -T
Parivesh Bhavan, Forest Complex

Transport Nagar,.lammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

WTSA
NEW DELHI ' )

Sub: - Pollution caused by construction activities carried out by M/s MEIL in 850 MW

Rattle HEP-Reg.

Ref:- Hon'bte NGT Order dated 12-09-2024 in O.A 955 of 2024 titted President, Municipat
Committee Thathri V.s UT of J&K.

ORDER

A Joint Committee comprising of the fottowing officers is hereby constituted for

assessment of the EnvironmentaI Compensation teviabl.e for reported viotations of the

Water (Prevention and ControI of Pottution) Act, 1974 and the Air (Prevention and Controt

of Pottution)Act, 1981 and Environment (Protection) Act, 1986.

1. Sh. Sanjay Kumar Rathore, Divisional Officer, PCC Jammu (South).

2. Sh. Chander Singh Kotwat, Divisional. Officer, PCC, Ramban.

3. Sh. Mohan La[ Snehi, DivisionatOff icer, PCC, Kishtwar.

The committee shat[ assess and compute the environmentat compensation

teviabte after ascertaining the period and quantum of viotations under "Pottuter Pays

Principte" based on the avaitabl.e record and f iel.d assessment and submit report within 15

days atongwith recom mendations.

lssued with the approvaI of Competent Authority.

(Gh,,,mk1fhffi
Member Secretary e3. rl. )l

J&K PCC

i) Regional Director, PCC Jammu.

ii) Sh. Sanjay Kumar Rathore, Divisional. Officer, PCC Jammu (South)
iii) Sh. Chander Singh Kotwat, DivisionatOff icer, PCC, Ramban.
iv) Sh. Mohan Lat Snehi, Divisiona[ Officer, PCC, Kishtwar.
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